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FINAL ORDER NO. 60151/2019 

 
Per Ashok Jindal : 

 
 The appellant is in appeal against the impugned order wherein 

the appeal has dismissed as time barred by the Ld. Commissioner 

(Appeals). 

2. The facts of the case are that the adjudication order dt. 

23.09.2010 was shown dispatched by the department and entry 

thereof was entered at Sl. No. 13913 of Dispatch Register but 

nowhere it is mentioned in the impugned order when the impugned 

order was sent to the appellant through speed post. Moreover, the 

speed post is no proper mode of dispatch of the impugned order 
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during the relevant period, but the Ld. Commissioner (Appeals) 

dismissed the appeal as time barred as the same has been filed by 

the appellant on 24.08.2015 before the Ld. Commissioner (Appeals) 

against the order dt. 23.09.2010. 

3. Heard the parties. 

4. Considering the fact that the date of dispatch of the impugned 

order is not known, moreover, the impugned order has been sent by 

speed to the appellant which is not a proper mode for dispatch of the 

order. In these circumstances, the Revenue failed to discharge their 

burden of delivery of the impugned order on the appellant.  

Therefore, the benefit of doubt goes in the favour of the appellant.  

Accordingly, we hold that the appellant has filed the appeal within 

time before the Ld. Commissioner (Appeals).  In these circumstances, 

we set aside the impugned order passed by the Ld. Commissioner 

(Appeals) and remand the matter back to the Ld. Commissioner 

(Appeals) to decide the issue on merits after taking contention of the 

appellant and thereafter to pass an order in accordance with law. 

(Dictated and pronounced in the open court) 
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  Member (Judicial)  
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